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Clerk of the Court of the District and Sessions Judge,

Delhi for refixing his salary in the scale of Rs,425-600

since 1.1.1973 and for giving him the scale of---B-s.425-700

in subsequent grade. The applicant is thus a sWvant

of a Court subordinate to the Delhi High Court. In view

of the amendment in Section 2(c) of the Administrative

Tribunals (Amendment) Act ,1987 (NO.51 of 1987), any

officer or servant of the courts subordinate to the High

Court'ls ;^xclu(^ed ^fix>m ,;the puryiew of .the Administrative

TribuiHai^ Act^Jls ^^IburiaXt'nio longer 1tas jufisdictibn
to entertain the grievance of the applicant.

Having regard to sub-section (6) of Section 29

of the Administrative Tribunals Act introduced by the

said amendment, this matter will have to be transferred

from this Tribunal to a Court now having jurisdiction^^;

over the matter. But whether this application should be

transferred to the High Court or to the Civil Court

is not clear from sub-Section (6) of Section 29 of the Act.
iri'



-:2;-

if the Tribunal were not constituted, the applicant had

the option to file a Civil Suit in a Civil Court subordinate

to the High Court or a Writ Petition in the High Court

for the same r,eliefs« An application under Section 19 is
I

neither a suit nor a petition under Art,226. In the

c ircumstances^ we direct that this appl,ication be transferred

to the Registry of the High Court and the parties may

appear before the Registrar of the Delhi High Court on

25.2.1938 for further orders as to.posting'i

The application is disposed of accordingly.

The records of the case be transmitted to the Registry of

the Delhi High Court.

(Kaushal Kumar) (K.Madhava Reddy).
Member Chairman
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